am Pogerz laid CHAITRA 10,

ulk qwe qwe Wl ¢ & wry ¥ sy
L il UL S

Mer. Spesker: No, it is not allowed,
¥You cannot raise any point now about
something published in the news-
papers,

fiquo qRe Wt : fad o
s g, ..
Mr, Speaker: What is the use of

raising it now? 1If I allow you it will
become a precedent and then any-
body can raise any subject at any
time,

oft w fom@ (7<) : w9 O Y
gfad

Mr. Speaker: I am hearing him.
He ig on his legs.

st wy fondt : w7 Wy o7 e N
T w AG g ?

Mr. Speaker: lie is on hig legs. 11
hear him now I will have to hear any
subject raised by any Member at any
time,

‘ﬂ‘!‘_fm :m‘f@ﬂh- ..

Mr. Speaker: I cannot allow him,
This will not be recorded

Shri 8. M. Joshi: **

The Deputy Prime Minister cnd
Minister of Finance (Shri Morarfl
Desal): Sir, may I make a request,
When the Speaker is standing nobody
should stand up. That should be
observed by all of us. If anybody
has to say anything, as soon as the
Speaker sits down he can stand up
and say what he has to say. But
when the Speaker is standing nobody
should stand up. If we do not do
that it will become difficult.

*s*Not recorded as ordered by the
Chair,

1889 (SAKA) Papers Laid 2113

®te T wrige Wil (weita):
& wwer w1 S T QT E, W<
W A | A gTeatEe dyew
fedmfirere fow warTaT st
waase. . .

Mpr. Speaker: That is not before the
House now. Please resume your seat.
A point of order can be raised only
about g subject which is under dis-
cussion in the House. You cannot
raise a point of order about a subject
which has been disallowed by the
Speaker in the chamber.

o T wAET MTAT : e
wERy, . . .

sft wy fam® : wiw 376 2ad
(cwwar) 1 Frmt o frer 8. . .

Mr. Speaker: No, no. I cannot
allow, Let us proceed with the busi-
ness.

sfiqgaoquo WSt : ¥ wiw ¥
FNIAT T T 47, WT WY g wma
w oA gar ?

ANNUAL REPORT Or INSTRUMENTATION
LimrTED,

The Deputy Minister in the Ministry
of Industrial Development and Com-
pany Affaits (Shri Bhanu Prakash
Singh): Sir, on behalft of Shri F. A,
Ahmed, 1 beg to lay on the Table—

(1) A copy of the Annual Raport
of the Instiumentation Limi~
ted, Kota, for the year 18¢5-
66 along with the Audited
Accounts and the comments
of the Comptroller and Aud!-
tor Genera] thereon, under
sub-gection (1) «of section
618A of the Companies Act,
19865.

(2) Review by the Government
on the working of the above
Company. [Placed in the
Library. See No. LT-162/67).



